
      

  

     
  

 

      
   

           
          

   

  
  

    

 

    
   

  
  

   

        

       
      

    

       

            

        

         

         

          

  



      

   

             

          

          

         

          

   

     

     

   

 

          

          

       

    
  

    
   

           

           

           

           

         

         

          

     



      

   

           

         

          

       

            

         

           

         

        

      

          

           

 

         
         

       

      
   

   
         

   

         

        
 

            

           



      

  

           

      

            

         

          

              

         

           

          

           

       

           

             

           

           

           

               

    

              

            

               

           

          

            

         

          

               

    



      

  

           

             

           

         

      

             

  

          

       

        

          

      

            

        

         

        

      

         

          

        

           

         

   

            

         

       

           

        

        



NATIONAL COMPANY LAW TRTEUNAL MUMBAI DENCH, MUMDAI

CP No. t024/t&BP /20\7
(1) of section 31 or passes an order for liquidation of corporate

debtor under section 33, as the case may be.

v. That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under

section 13 of the Code.

vi. That this Bench hereby appoints Mr. Rahul S. Kavathekar, 104,

Shree Ganestr, 32-F, Bhavani Shankar Road, Near Kabutar

Khana, Dadar (West0, Mumbai - 400 028, Registration No.

IBBL/IPA-01-1201G2017 1538 as interim resolution professional to

carry the functions as mentioned under lnsolvency &

Bankruptcy Code.

15. The Registry is hereby directed to communicate this order to the

Financial Creditor and the Corporate Debtor.

V. NALLASENAPATHY
Member (Technical)

B. S.V. PRAKASHKUMAR
Member (judicial)

6

Lenovo
Typewritten Text
Sd/-

Lenovo
Typewritten Text
Sd/-




